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Norne for the applicant.
Shri R. ¥, Shetty for, the
respondents. .

It iz noticed that rnone - ‘
appears on behal¥ of applicant on
‘several earlier dates. | In view
of this, a last opportunity 15
given. - In case the counsel for.
applicant is pot présent on. the
next date,. the matter is liable ]
to-be dismissed In default. a

List for fipal hearing on

25.082.2000. ' .
N v o The name of © the
‘ . applicant’s counsel may be
: N correbtly shown as  K.D. Kelkar.
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None for the applicant,
Shri R.K., Shetty counsel f or the
respondents.

List the case for final
hearing on 6,3,2000,
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